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3. Amendment of section 85, Act XI of 1922.-In section 35 of the 
principal Act, after sub-section (7) ,  the following sub-section shall 
.be inserted, namely : - 

''(8) Where as a result of proceedings initiated under sub- 
section (1A) of section 34- 

(a)  a firm or an association of persons is assessed or re- 
assessed, or , 

(b) a company is assessed or reassessed and in respect 
thereof an order under section 23A is subsequently made; 

and the Income-tax Officer concerned is of opinion that it is 
necessary to compute or recompute the total income of a part- 
ner in the firm or a member of the association of persons or a 
shareholder in the company, as the case may be, but such com- 
putation or recomputation cannot be made by reason of the 
time-limit specified in sub-section (I) of section. 34 having ex- 
pired, the Income-tax Officer may, notwithstanding the expiry 
.of the time-limit aforesaid, on his own motion and after giving 
notice to the assessee of his intention so to do, and after giving 
him a reasonable opportunity of being heard, proceed to com- 
pute or recompute the total income as if the computation or .. 
recomputation is a rectification of a mistake apparent from the 
record within the meaning of this section; and the provisions 
of sub-section (1) shall apply accordingly, the period of four 
years specified in sub-section ( I )  ,being computed from the date 
of the,final order passed in the case of the firm, association or 
company, as the case may be." 

4. Repeal of Ordinance 8 of 1954.-The Indian Income-tax (Am- 
endment), Ordinance, 1954 (8 of 1954), is hereby repealed. 
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'THE CENTRAL EXCISES AND SALT (AMENDMENT) 

ACT, 1954 
Uo* 34 OF 1954 

I 
128th September, 1954.1 

An Act further to amend the Central Excises and S,alt Aqt, 1944. 
BE it enacted by Parliament in the Fifth Year of the Republic 

of India as follows:- 

1. Short title and commencement.--(1) This Act may be called 
t h e  Central Excises and Salt (Amendment) Act, 1954. 

(2) I t  shall be d e e m ~ d  to have come into force on the 30th day 
af July, 1954. 

2. Amendment of the  First Schedule, Act I of 1944.-In sub- 
i tem I1 of Item No. 9 in the First Schedule to the Central Excises 
and Salt Act, 1944, ,the following shall be inserted a t  the end, 
wame1y:- 
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" (3) Biris in the manufacture of which . .Three rupees per 

any process has been conducted with the aid thousand." 
of machines operated with or without the aid 
'of power. 

3. Excise duty on machine-made biris to apply exysting stacks 
s1so.-The amendment made by section 2 shall apply tobir is  manu- k 

factured as specified therein which are lying in stpck on the date af 
.commencemht of this Act in any premises where biris are manu- 
factured or in any premises appurtenant thereto as it  applies to 
biris similarly manufactured on or after the said date. 

4. Repeal of Ordinance 9 of 19.54.-The Central Excises and Salt 
*(Amendment) Ordinance, 1954 (9 of 1954) is hereby repealed. 

THE INDIAN TARIFF (AMENDMENT) ACT, 1954 

NO. 35 OF 1954 -. 

[28th September, 19541 , 

- An Act further to amend the Indian Tariff Act, 1934. 
I 

BE it enacted by Parliament in ,the Fifth Year of the Republic of 
Jndia as follows:- 

1. Short 'title.-This Act may be called the Indian Tariff (Amend- 
ment) Act, 1954. 

2. Amendment of the First Schedule, Act XXXII of 1934.-In the 
Eirst Schedule to the Indian Tariff -Act, 1934,- 

(i), in Item No. 11(6), in the last column headed "Duration 
of protective rates of duty", for the word, figures and letters 
"December 31st, 1954" wherever they pccur, the word, figures 
and letters "December 31st, 1956" shall be ~~ubstituted; 

(ii) in Items Nos. 30(9) and 30(10)- 

(a) in the entry in the second column, after the wkrd 
"paper" wherever it occurs, the brackets and words "(but 
excluding emery fillets)" shall be inserted; and 

(b) in the last column headed "Duration of protective 
rates of duty", for the word, figures and letters "December 
31st, 1954" wherever they occur, the word, figures and letters 
"December 31st, 1955" shall be substituted; 

(iii) in Items Nos. 46, 46(1), 47, 47(1) and 48, in the last 
column headed "Duration of protective rates of duty", for the 
word, figures and letters "December 31st, 1953" wherever they 
occur, the word, figures and letters *Decepber 31st, 1958" shall 

be substituted. ' 


